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SHRI ANNASAHEB P. SHINDE : We 
an  reviewing the po»iiion. We era rixmly 
convening a conference of Food Ministers of 
the various States and the very problems 
which the hon. Member has refered to would 
be reviewed ia that conference.

SHRI B. R. KAVDE: What is the 
percentage of procurement by the private 
agencies and the co-operatives and by what 
time do Government desire that ail trade 
would be through co-operatives 7

SHRI ANNASAHEB P. SHINDE : The 
latest figures available with us indicate that 
about 24 per cent of the total procurement 
is offered through co-operatives or direct and 
the. rest of it through the State Government 
agencies ; of course, most of it is through 
private trade.

SHRI SUBODH HANSDA : If it is 
the policy of the Government to procure 
riee through co-operative societies, may I 
know from the hon. Minister whether it it a 
fact that in a number of places, private 
trading agencies are allowed to procure rice 
in spite of the fact that th«re are co-
operatives because theco-operative societies 
are not allowed to procut* rice or other 
foodgrains?

SHRI ANNASAHEB P. SHINDE : If 
a a r  specific cases are brought by hon;

SHRI M. SATYANARAYAN RAO : 
May 1 know from the hon. Minister 
whether he has received complaints from the 
farmers to the effect that the Food Corpo-
ration officials at the district level are in 
collusion with the fradeii and they are 
compelling the producers whenever they 
take their paddy to them to go to the 
traders by creating difficulties ia their way, 
because they share in the profits earned by 
the traders, and if so, what action he is 
going to take against these officials T

SHRI ANNASAHEB P. SHINDE : We 
have been receiving complaints from time to 
time. As far as UP is concerned, we have 
requested the UP Government to entrust 
the specific work to the C1D of that 
Government. We also received complaints 
from the Rajasthan Government, and we 
have suggested to them that popular 
committees with representatives of the 
producers etc. be set up at mandl level so 
that they can have supervision over alt these 
operations.

Security of Tennreship to Small Farmers

♦1292. SHRI ARJUN SETHI : Will 
the Minister of AGRICULTURE be pleased 
to state:

(a) whether Government have taken any 
measure to provide the security of tenure- 
ship to small farmers to increase the produc-
tivity of land in order to achieve the plans, 
goal of 129 million tonnes of foodgrains by
1973-7* * and

(b) the measures Government have
taken to assure the farmers to get them 
maximum return in ewery rupee, tlsey spend 
on their land f  ,. i;

Member* to our notice/ 1 would be very 
happy, because I do not think that them 

; wowid not be failwes here or theie in a vast v■ 
mganisatioa wiiicb Is working on aft a!i»

THE MINISTER OF STATE IN TUB 
MINISTRY OF AGRICULTURE (S*»«t 
ANNASAHEB P. SHINDE): (0) Provisos 
for secorhy of tenure acd refutation of 
rent hav* been taken in tte :iea*acy ;. -:
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help smallfarmers in particular include the 
totting up ofSnall Farmers’ Development 
Agencies to provide institutional credit and 
input* to smalt farmers.

SHRI ARJUN SETHI: It is a fact
that the., small farmers’ agencies find it 
difFicukto lend money to the cultivators, 
because the majority of them hold land on 
oral tease and; secondly, is it a fact that 
since there is no propor national network of 
soil-testing Jabt^atories to guide the farmers 
in regard to proper application of fertilisers 
in land/ the farmers in some cases get 
adverse results ?

SHRI ANNASAHEB P. SHINDE : The 
small farmers* agencies do not directly give 
credit. They encourage credit to flow from 
the co-operatives and commercial banks to 
small farmers. Bui it is true that in many 
parts of the country, land records not being 
up to date and the nume» of the temnts not 
having been entered in the record of rights, 
we find that the tenants are facing some 
difficulties, in regard to soil-testing 
laboratories. Government are expanding the 
facilities, and 1 hope that by the next two 
or three years, quite a few thousand 
laboratories would be established all over the 
country.

SHRI ARiUN SETHI: May 1 know
whether Government are aware of the 
various practices adopted by the landowners 
to evade the provisions of the Tenancy Act ? 
For instance, the landowners who do not 
till the laodjtreat the tenants as employees. If 
so, what action is Government going to take 
in this regard ?

SHRI ANNASAHEB P. SHINDE: 
This is a well known fact. The Governr 
men! of India have drawn the attention of 
the State Governments from time to time 
to this aspcct of the problem. Our policy 
approach hasbeen that the permanent or 
inherNbtn ri^it of cultivation should be, 
conferred on t!»e tenants. The hon. Prime 
Minister and the bon. Minister of Food and 
Agriculture have written to the State 
Governments recently also, drawing their
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in regard to giviiig tonancy rights to small 
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SHRI ^ ^ A S A H m  P: SHINDE : 
Tip principlis have broadly been «n«tnci#l^ 
by us. But conditions in our country vary 
greatly in this matter, ft has been soggeetod 
to ^ a ^ -Q o i^ ip |4 ^ ,th f l{ y  
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SHRI ANNASAHEB P. SHINDE : At
ha« already been explained, this is a State 
subject. As I said, the tenants a re ' 
experiencing some difficulty in regard to the 
right of cultivation and availability of credit 
as a result of permanent rights not being 
oonferred on them. Particularly in the area 
from which the hon. Member comes, there 
are tenants experiencing some difficulty on 
this score.

SHRI D, BASUMATARI ; It is loudly 
propagated in the State of Assam that 
100 persons will be appointed in every block 
development area to increase food produc-
tion by assisting small holders, big land-
holders and so on. What are the qualifica-
tions of such personnel who will be 
appointed to bring about agricultural 
development ?

SHRI ANNASAHEB P. SHINDE: 
May I seek your protection ? This is* not 
relevant. -

SHRi D. BASUMATARI; This pi^pf^ 
ganda Is being done in the nameoftbe 
Central Government.

MR. SPEAKER : No, He may wit n
question,'' . ...... ... ' >
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f i a t  ANNASAHEB P. SH1NDB; 
Tbt bon. Member mast be aware that to 
todk Statet where there was President'* 
IUste, «t to* instance, for tome time in 
Bihar, we did enact a law giving protection 
t o t h e  Scheduled Castes and Scheduled 
Tribes. In west Bengal also, both the law 
conferring permanent tenure rights on 
tenants as well as fixing a ceiling were 
enforced at Presidential Acts, In other 
States, elections are likely to be held in the 
near future. Perhaps the elected representa-
tives would be the proper representatives to 
take a view on these matters and proceed.

Settkment of Cultivable land In West Bengal
with Scheduled Castes/Tribes for In-

creased Asriodtural. . w> n ŵeiw* iwa
Production

*1294. SHRI GADADHAR SAHA : 
^ ill  the Minister of AGRICULTURE be 
pleased to state :

(a) whether Government have any 
scheme to settle cultivable land in West 
Bengal with landless Scheduled Castes and 
Scheduled Tribes people with the object of 
raising agricultural production ; and

(b) whether Central Government have 
kitted instructions u» the State Government 
for talcing steps in this direction ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICUTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) In Wen 
Bengal all available Government land is 
settled with landless persons and thoie hav-
ing less than 2 acres of land. This scheme 
benefits members of Scheduled Caste* and

1971 '.  ■ : • v :

. . (b) -'The ' Gowmment ■of ;-f I n d ia h i l  '■ ' 
advised the State Government to expedite 
Hie distribution of available land to laodless 
labourers with special preference to Scheduid 
Castes and Tribes.

SHRI GADADHAR SAHA : To what 
percentage of Scheduled Castes and Scftedul- 
ed Tribes have such lands been distributed ?

SHRI ANNASAHEB P. SHINDB : The 
precise ftgre is not with me. I will write to 
the State Government and find out;

SHRI G ADADHAR SAHA : May I 
know whether the Government is aware of 
the fact that a large number of persons 
have got lands above the ceiling and* if so, 
what effective measures have the Government 
taken to take them over 1

SHRI ANNASAHEB P. SHINDE ; As 
1 have said in my main reply, it will be seen 
from the figures how much surplus land has 
been distributed. Now, as per the new law, 
the new ceiling which has been fixed accor* 
ding to that enactment, 31st July was the 
last date for giving or declaring the state-
ment on surplus land. After that, the legal 
procedures will be taken up to declare the 
land surplus.

SHRI SAMAR GUHA : It is now 
almost a year which has passed since the 
land Reform Act of West Bengal was ena-
cted, but unfortunately the provisions of that 
Act have not been implemented as yet. They 
have given the benefit to the sharecroppers 
and the quantum of land of hereditary land-
lords has been sliced down to 17 acres. May 
1 know whether it is a fact that a targe 
amount of surplus land can be distributed to 
tb« landless labour and there by to the 
Scheduled Cattes also to whom this benefit 
could accrue and the shartctoppers may 
have more land and, if so, mar * know why 

' it has been delayed and when, are the Gove- ■

Act of ^estBengal with specialrefereiw© to 
the distribution ofland in landiess tabour ?
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